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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Ninth Report of
Department-related Parliamentary Standing Committee on External
Affairs in respect of Ministry of Overseas Indian Affairs

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI):
Sir, I beg to make a statement regarding status of implementation of recommendations
contained in the Ninth Report of the Department-related Parliamentary Standing
Committee on External Affairs in respect of the Ministry of Overseas Indian
Affairs.

PRIVATE MEMBERS’ RESOLUTIONS
Creation of a separate State of Telangana

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We will now take up Private
Members’ Business. We will continue our discussion on the Resolution moved by
Shri Prakash Javadekar. Shrimati Gundu Sudharani was speaking, and she will continue
now.

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh)*: Thank you, sir. Honourable
Vice-Chairman, demand for separate Telangana State is there for last 5 decades and
people of Telangana are relentless in their demand. But the feelings and emotions of
the people of Telangana were ignored and decisions were taken against the interests
of Telangana. In 1956, against the recommendations of first SRC and against the wishes
of the people, Telangana was merged with the State of Andhra Pradesh. Earlier, Kurnool
was the capital of Andhra State and their offices were operated from small buildings.
They could not pay salaries to their employees. On the other hand Hyderabad was having
huge buildings to accommodate Government offices. State of Hyderabad always had
surplus budget. That's why Hyderabad was made capital of Andhra Pradesh. These
decisions were taken against the wishes of the people of Telangana in the name of
'Gentlemen's Agreement'. According to 'Gentlemen's Agreement', lands and jobs of
Telangana should remain with Telangana, whenever Telangana wishes it can separate
from Andhra, and to a person from Andhra region becomes chief Minister, a person
from Telangana would become deputy Chief Minister and vice versa. But, immediately
after formation of Andhra Pradesh, all these agreements were violated. No deputy CM
from Telangana, no jobs for Telangana, and lands of Telangana were bought by Andhrites.
In this manner, injustice was meted out to the people of Telangana since the formation
of Andhra Pradesh.

*English version of the original speech made in Telugu.
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At that time, there was surplus budget of Rs. 21 crores and when it was demanded
that the surplus budget be spent for the development of Telangana, then chief Minister
of Andhra Pradesh ridiculed this demand by saying that we don't have 21 crores but
we have 21 black coats at my house and you may take them. This is how the people
of Telangana were mocked at. Then, there was six point formula, which could not do
any justice for Telangana. Regional Development Boards and Mulki Systems were
abolished.

In these situations, in 1984, then Chief Minister of Andhra Pradesh late N.T. Rama
Rao, passed 610 GO. to give justice to employees of Telangana. He also abolished
patel and patwari system and introduced Mandal System, for the freedom and economical
empowerment of the people of Telangana. As a result people of Telangana could
participate at higher levels of politics.

For the last 50 years, Telangana was neglected in all fields including irrigation,
drinking water, health, education etc. In the last 50 years, land under irrigation increased
in coastal Andhra whereas it got depleted in Telangana. Irrigation projects like 'Pranahitha
and Chevella' could not be accorded National Status. According national Status to these
projects would provide irrigation facilities to seven districts and additional 16 lakh
hectares of land could be brought under irrigation. In 2004, Shri Nara Chandrababu
Naidu laid foundation stone for 'Devaadhula project', but till now even first phase could
not be completed. It was intended to provide 38 TMC's of water, but it is not in a
position to provide even 5 TMCs of water. Even 1 acre of land could not be provided
with any irrigation facility. 'Santhanapally Project' could not go beyond tendering process.
Through ' Shri Ram Sagar project' (SRSP) which is 40 years old project, 20 lakh acres
should have been provided with irrigation facilities, but it could not cater to more than
3 lakh acres. Similarly, Flood Flow Canal Foundation by Late Shri P.V. Narwsimha
Rao could not be completed till date. In this manner irrigation facilities were denied
to Telangana Region.

In health sector also Telangana was handed out a raw deal. For example, MGM
hospital in Warangal is a 1000 bedded hospital for name sake. It does not have enough
infrastructure or doctors to cater to the patients. They don't even have oxygen ventilators.
In allocation of medical seats also this region was neglected. This is how Health Sector
is neglected in this region.

If we look at power sector, in the erstwhile Hyderabad State there were, thermal
Power generation units in Kothagudem, Ramagundam and Hyderabad. In Andhra region,
there was no Thermal power Generation. After formation of Andhra Pradesh, Coal and
water resources were diverted to set up power Generation projects in Andhra region.
Power Generation was increased in Andhra region whereas it was neglected in Telangana.
This can be seen in non-allocation of gas to Karimnagar Power project. Similarly, power
projects in Nedunuru and Shankerpally were not provided with Gas. In this manner,
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Central Government is neglecting power projects in Telangana. Due to these
discriminations and disparitics, people of Telangana wish to separate from Andhra
Pradesh.

In Education also, due to cconomic disparitics, children of Telangana are
educationally backward. Lakhs of youth are on roads protesting these disparities. If we
want to realise Gandhiji's dream of 'Gram Swarajya’, there should be decentralization
of administration. Development can be possible only when we go for decentralization.
And division of Andhra Pradesh is only of land and not of people. People on both
sides would like to separate peacefully like brothers.

There is unrest in both these regions and to restore peace, bifurcation is the only solution.
Telangana region was never at the mercy of Coastal Andhra. A region's economic
development depends on three factors, natural resources, basic amenities and income.
Major rivers Godavari and Krishna's 78% of basin region is in Telangana. Telangana
has rich reserves of Coal and Granite. 44% of forest reserves are in Telangana. As
for as basic amenities are concerned, Telangana was way ahead of Coastal Andhra in
1956. While, Andhra was struggling to find a suitable capital, Telangana had 400 year
old glorious Hyderabad. The City of Hyderabad was a result of sweat and blood of
people of Telangana. Hyderabad had major Hospitals like Gandhi, osmania, Niloufer,
and Nizam. It also had atleast 12 speciality hospitals. Nizam sagar and Kadiyam projects
were there since then. Kakatiyas, Qutub Shahis and Nizam Shahis constructed chains
of ponds, due to which 11.5 lakh acres of land was under irrigation in 1956. Telangana
contributed more than 50% to the State treasury. Sales tax and excise tax accounts to
75% and 66% respectively. Royalty on Coal is a contribution of Telangana. In vehicle
registration also 50% is the contribution of Telangana. Around 50% of funds from Central
pool are allocated in the name of Telangana. When Telangana contributes in State revenue
to this extent, the funds allocated for major projects in Telangana could be only 18%.
These are the reasons why people of Telangana would like to break away from Andhra
Pradesh.

In 2004, and 2009 General elections Congress promised separate Telangana but
ignored that promise after coming to power. Telangana State was made part of Common
Minimum Programme of UPA. It was also referred to in Presidential address. Again
the issue was ignored. On 9 December, 2009, Honourable Home Minister
P. Chidambaram made a statement that the Government would initiate process for
formation of Telangana State. This statement raised hopes of people of Telangana. That
statement was also projected as Smt. Sonia Gandhi's Birthday gift. But there is no
progress on this statement till date. In such a situation Honourable Prime Minister
Manmohan singh made a statement that the situation became worse like falling from
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frying pan into the fire. This statement further created confusion in people of Telangana
and flared up more agitations. Till date there is no clarity on Telangana. Due to delaying
tactics of the Government, the region is simmering with demands of Telangana. Number
of students and youth sacrificed their lives for the cause of Telangana. There was an
unprecedented all citizens' strike for 42 days where students, employees, workers,
farmers, doctors, women and people from all fields participated in this strike and
protested on roads. There were Bandhs, and Dharnas, where roads and railways were
blocked. There were rallies and hunger strikes. Even after these many protests,
Government at Delhi ignored the Movement. Can't you see Telangana in the Indian
Map? Why are you ignoring demands of our people? We are demanding our state
Telangana. We want back our waters, our coal and our rights.

It is the responsibility of this Government to fulfill our lawful demands. We are
living in a system where lease holders have become our bosses. We are making peaceful
protests but still there are fake cases that are registered against our students and youth.
I was also sent to Jail for participating in Telangana agitation. I demand this Government
to lift all the cases registered against students and youth of Telangana. Political parties
can have their own views and opinions, but the Government should have a policy. And
the Government's policy should tow popular line. It is amusing that congress party instead
of expressing it's view on Telangana, is seeking views of other political parties. There
is no confusion among parties demanding Telangana, but there is lot of confusion with
in UPA.

In 2004 and 2009 elections, congress came to power after promising Telangana.
I demand that this party should immediately initiate formation of Telangana State. As
far as our party, Telugu Desham Party is concerned, our supremo Shri Nara Chandrababu
Naidu has submitted our party's commitment for Telangana in 2008 to Shri Pranab
Mukherjee. Even now we are committed to the cause of Telangana, and we are in favour
of Telangana. There should not be any further delay. In the name of Shri Krishna
Committee, one year was spent for gathering views and opinions. They made seven
recommendations and eight recommendation was submitted in sealed cover to the Home
Minister. That recommendation was against the interests of Telangana in which it was
stated that if Telangana State is formed, there will be rise in Naxal activities. Also,
it was suggested to manage media and other agencies which are active in Telangana
movement. To what extent are such recommendations justified? The Government should
not further delay this process in the name of Committees and all party meetings. As
per article 3 of the Indian constitution they should bring Telangana Bill and put a full
stop to the sacrifices that are being made by the people of Telangana. I demand that
this government should fulfil the wishes of the Telangana.

During Nuclear deal, the Government has it's way even when opposition protested.
In similar manner Telangana can be created. I question the intention of this Government
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in not bringing the Telangana Bill, when main opposition party vouched their support
for separate Telangana.

We demand UPA Government that you introduce Telangana Bill and our party would
support the Bill unanimously. The struggle for Telangana is there for decades, there
are many children of Telangana who sacrificed their lives, hundreds of families listened
to death bells, their grown up children sacrificed their lives. For the satisfaction of souls
of Telangana martyrs and in respect for their departed souls let us observe 2 minutes
silence. 1 salute sacrifices made by martyrs of Telangana. Jai Telangana.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Shri Naresh Agrawal.
Not present. Shri Ananda Bhaskar Rapolu.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, we are to greet you
soon.

Today, on Friday, it is Amavasya and in a few hours we will be moving out of
Sravana. IR TSRTAT H THRI STESHT Sl BT I8 F&9 & O 950 UEER 8 AT
%1 But, Sir, Private Members' Resolution is a loner's job.

2l UBTET FAERHY : TR WRHR o Y, I 8F dc IRb, FUE PSS U B
AR AT B ST

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Being a varisht sadasya
and a popular leader of the Opposition, we expect the same pressure and the commitment
from the Opposition Benches in both the Houses of the Parliament.

I am conscious that I am from the Treasury Benches. I also know that I am from
the land of Telangana. The pride of Telangana is of utmost importance to us. Just
the day before yesterday, our nation saluted the 7iranga, our National Flag. But the
beginning of Independence in my erstwhile Hyderabad State witnessed a lot of sacrifices
and a lot of bloodshed. In 1947, on 15th August, hoisting the National Flag in parts
of the Hyderabad State was a heroic act because several people had to sacrifice their
lives. Continuously for thirteen months, the people of erstwhile Hyderabad State, from
all shades, all creeds, all castes and of all ages fought for its integration with Mother
India. This is the integrity and inclusive nature of the people of erstwhile Hyderabad—
in particular, the Telugu-speaking Telangana people. But, I have several agonizing points
to mention. I need and request the patience of the House to allow me to present a
few points. In this erstwhile Hyderabad State, there was Marathwada, speaking Marathi.
There was Hyderabad Karnataka, speaking Kannada, and there was the Telugu-speaking
land. After trifurcation of the erstwhile Hyderabad State, the people in Marathwada
and in Hyderabad Karnataka could officially respect and enjoy the momentous occasion
of September 17, 1948. Under the dynamic leadership of Pandit Jawaharlal Nehru and



Private Members’ [17 AUG, 2012] Resolutions 455

the valour of Sardar Vallabhbhai Patel, the police action could enable the integration
of erstwhile Hyderabad State with the Indian Union. The Governments in Maharashtra
and Karnataka officially observe, in the parts of Hyderabad Karnataka and Marathwada
respectively, September 17 as the day of historic occasion. But, the people of
Telugu-speaking land of the erstwhile Hyderabad State are yet to get that opportunity.

...(Interruptions)...

Officially, the people could not get the message of the Governments. We are facing
and bearing several pressure tactics. To begin with, I would like to quote the Upadesha
which is very much visible at the entrance of the Central Hall--

et fen w1 A T SR |

SeRARTET g agIa porEdT ||

To make universe as one family, we must have the magnanimity and accommodative

inclusive nature. S8R IRam g ag8a Fg=dH | But, the people of Telangana are known
to bear the pressure tactics, humiliation, insults, injuries, agony, anguish and yet sacrifice
what not.

Before giving my observation, I would like to mention to this august House that
the pressure tactics to hold united are leading to unbearable enmity. We are natured
to be inclusive. We are natured to be cultured. We are very cohesive and honest to
the core. But, the enmity levels are rising. The patience quotient is decreasing. With
this note, I would like to present a few facts before you.

Sir, small is beautiful. This is the global phenomenon. Across the globe, among
all big nations, there is a tendency to have very smaller administrative units. Sir, our
Indian National Congress took cognizance of the importance of smaller units for the
smoother and greater access to administration. With this understanding, I want to present
the point as to what separation means to the other parts of the forcefully united State
of Andhra Pradesh. Besides Telangana, there is Coastal Andhra; there is Rayalaseema.
These are the parts which were under the Madras Presidency whereas the erstwhile
Nizam State was governed by the Nizam rulers. So, first, I want to deal with what
the separation means to my brethren of other parts. See the corporatization, globalization,
expansion of urbanization, growth of cities, and growth of several facilities not only
in urban arcas but also in mufassi/ milieu. If, in such a situation, they have to get a
separate State, if they are to be bifurcated into a separate State, there are already a
number of cities and important industrial clusters, agricultural clusters all across Coastal
Andhra and Rayalaseema. Take the case of Visakhapatnam; take the case of Rajahmundry;
take the case of Kakinada; take the case of Vijayawada; take the case of Tirupati;
take the case of Cuddapah; take the case of Kurnool. Like-wise, they have enormous
hope to grow. Building a new State Capital will mean a huge flow of several resources,
including a lot of Government funding. Not only that, they are having the wonderful
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coastline. That is the largest coastline of our nation. Coastal Andhra is having the largest
coastline. We know that the people of Telangana are aware that annually 3.80 crore
tonnes of imports and exports are taking place between Srikakulam and Nellore of
the Coastal Andhra. With these imports and exports, which are to grow soon to the
tune of five crore tonnes per annum, what is the income it is going to generate, what
is the benefit it is going to accrue to the native land is also known to us. Not only
that, they are having wonderful irrigation facilities; they are the grown-up society; they
have wonderful educational facilities; they have extraordinary medical facilities; they
have all the infrastructure at their stake; they have universities and all other institutions
for their utility. With these things, the notion and the feeling of the common people
of Coastal Andhra and Rayalaseema, in particular, the people of the weaker sections
of those two regions, as understood by us, is that they are cagerly waiting for separation.
They would like to have their own State, to have the facilities much more nearer. To
come to the State Capital of Hyderabad, the people of Srikakulam, the people of Tada
of Nellore district will take, at least, one to one-and-a-half day and a planning of week
days. If they are to have nearer capital, the benefit of administration, the nearness
of administration can be easily useful and understandable. I know the clever and
understanding brethren of Coastal Andhra and Rayalaseema are fully aware of these
things, and the leadership of those parts is also completely in comprehension of these
things. But why are they obstructing, and why are they making hurdles in the separation
of Telangana from this forcefully united State of Andhra Pradesh? As it is, Telangana
is the case for demerger. It was argued, it was established, it was reported and it was
assured. In particular, let me mention about my party itself. The national leadership
of my party, the Indian National Congress, my leader, Shrimati Sonia Gandhiji, is always
generous. She is allowing, the national leadership is allowing them to express, to demand,
to agitate for a separate Telangana State. They are patiently waiting for almost 12
years. The national leadership, our hon. Congress President, our Congress Working
Committee were patiently giving audience to the delegation and representations and
also taking very serious note of the anguish and agitation taking place all across the
length and breadth of Telangana. This is being amply indicated in the efforts of 2003,
in the efforts of 2004, in the UPA-I Union Government and in the efforts subsequently
since 2009 and even on the floor of the Andhra Pradesh Legislative Assembly. Now
we have almost 12 years of sincere and committed follow-up and trials of the Indian
National Congress to respect the feelings and the aspirations of the people of Telangana.
But there were several bottlenecks coming in between. They are gradually and peacefully
trying to weed out such complications. But what is happening in my land is agonizing.
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I come from Telangana, a land of armed struggle. Even Congress volunteers were known
to have the armed camps, even Swami Ramananda Tirtha, Janardhana Desai, Swamiji's
shisya, the former Prime Minister of India, were all members and armed volunteers
of the Indian National Congress then. In Telangana we were known to establish a very
secret radio to broadcast the message of freedom, the need of a struggle by Congress
volunteers. Such was our effort; such was our perusal from that. Even before 1942,
there was a demand from the natives of erstwhile Hyderabad State. In the 1950s there
were consistent efforts to sustain the foothold in the employment and in the
administration. But with the formation, with the idea of formation of a united State
of Andhra Pradesh, all the complications grew gradually. After the police action in
1948, after the advent of the administration, the military rule and intermittent four years
of Administrator's Rule, several hundreds thousands of outside employees could come
into the important place of administration in the erstwhile Hyderabad State. That was
the major problem to begin with which cropped up and grew into a very severe
complication which we could not weed out now. As it is, Telangana issue is having
several angles. Through all the angles, through all the dimensions, the case of demerger
of Telangana is valid. For that first I want to take the statement of the veteran leader
of Andhra State, subsequently who became the first Speaker of the Andhra Pradesh
Legislative Assembly, Shri Ayyadevara Kaleswara Rao. He was an eminent leader of
Andhra State then within the Madras Presidency. He stated in 1953, before the formation
of Andhra State, and these were his words, which I quote. In the words of Ayyadevara
Kaleswara Rao, which he stated about the plight of the Andhra while being in Madras
Province, I quote: He, on the plight of Andhraites in Madras Province, said, "Tamils
have greater influence in the Madras Legislature, in the Government, in the High Court.
In the Government of Madras, run by Tamils, the individuality and self respect of
Andhraites has decreased. That is a Tamilian State, not of Andhraites. Under the Madras
Government, the Tamils are enjoying the benefits, whereas Andhraites are backward
in respect of employment, education, economic development, industries and power supply
in Andhra area." These were the words of Ayyadevara Kaleshwar Rao. These are
resounding even now, all across Telangana, because same is the case from people of
Telangana to argue our issue. In Madras Presidency, then, there was Sir Rajagopalachary,
who was the last Chancellor of this country. He, subsequently, became the Chief Minister
of Madras Presidency. He warned the Andhra people of Madras Presidency to vacate
the city of Madras within 24 hours. That was the conflict. That was the contention.
That was the complication. Intermittently, a renowned engineer, a devout freedom fighter,
a very sincere social worker, Potti Sriramulyi, a man committed to his issues, began
his fast in the Maharishi Bullsusamda Murthy Residence. For what he had begun?
He had begun his fast to attain Madras, alongwith Andhra State. But my friends of
other regions tried to focus that the fast and the subsequent martyrdom of Sriramuluji
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was for the formation of unusable, unsustainable, unintegretable, forcefully-united, the
State of Andhra Pradesh. That was not the case. He was just on fast to merge Madras
into the State of Andhra, during the bifurcation. But that could not happen. It is the
history. The people of Andhra, in the region of Madras Residency, were fighting to
attain some provisions from the Government of Madras to enter into agreement with
the erstwhile Nizam of the State of Hyderabad to have the Nandikonda Project. But
the then Government of Madras was not eager to extend the necessary support to fulfil
the expectations of the people of Coastal Andhra Region. Such contentions have now
grown up. And, the formula, which is getting floated on the basis of linguistic State,
could take its own run. The then national leadership of the Indian National Congress,
which was dealing with the subject since 1932, offered to try the formula of linguistic
States. But the Justice Faizal Ali Commission, the first States' Reorganization
Commission, has categorically stated that even if the Union Government goes ahead
to amalgamate the erstwhile State of Hyderabad with the parts of Coastal Andhra and
Rayalaseema, the experiment may not sustain. That was a very categorical statement,
voicing the concern by the luminaries, like Justice Faizal Ali and the eminent civil servant
Krusroji. Such was the versatile guidance. But the occasion was different. Even with
the pressures from the people of erstwhile Hyderabad State, the people of Telangana
could not stop the formation, the unnecessary experiment of the United State of Andhra
Pradesh. And, for all these sixty years, we have been undergoing the agony. We are
facing the consequences. We are bearing the brunt. We are losing all our future. Our
future generations are also losing. That is why, right since 1967, the dissatisfaction
has — with the follow up of Mulki Agitation, with the impetus of armed struggle
in which more than 4,000 people have sacrificed their lives — been brewing. And
right since 1968 onwards, there was a gradual movement. Between 1969 and 1970,
above 400 people sacrificed their lives. They sacrificed their lives to the bullets of the
then Government. But, now, the agitation is on, the anguish is on and the agony is
on. With all these things, above 900 young lives have ended. They are committing
suicides. They are killing themselves just for Telangana. What we are continuously
pleading them, the younger generation and the student generation, is not to lose any
confidence. But we are not able to convince them. The delay, the agony of the delay,
the subsequent media or otherwise hypes, their disinformation and misinformation
campaign are frequently prompting them to take emotional steps. Due to the agony across
10 districts of Telangana, the complications are so grave that there is no solution other
than separation.

Further, Sir, I want to present a few points, particularly, relating to the history of
Telangana. 1 don’t want to go much deeper into it. But I want to mention that the
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word, ‘Telangana’ is the original word. It indicates the language. Where the Telugu-
speaking people reside, that is Telangana. This word has been in existence for more
than 1,000 years. Certain etymologists concluded the present location on the longitude
between 15 degrees and 21 degrees and latitude between 74 degrees and 82 degrees
on Deccan Plateau. Telangana is where the Telugu word was spoken first. But, now,
what are we getting? We are getting humility. We are getting humiliation. Humility-
filled people are getting humiliation. People are getting injuries. ‘Telangana’, “Telingana’,
and ‘Telingane’ all these three words were recorded in the global historical records.
Even the veteran Karl Marx who is known to be a great advocate of change in the
society was also a great chronicler. He did chronicle the situation in Telangana in his
writings. Karl Marx’s recordings could be observed through his writings. Such were
the people of Telangana. What did they fight for? They fought for integration into mother
India. They championed and sacrificed for integration into mother India. But, now, what
are we getting? 1 do not want to go into the history of the 18th and the 19th Century.
Let me begin with the advent of the 20th Century. Please recollect Sir Ronald Ross.
He got Nobel Prize for his findings on malaria in 1902. But his experiment was conducted
in Hyderabad. That was in 1898. That led to awarding of Nobel Prize to Sir Ronald
Ross. Such was the situation. By 1905, were having a wonderful administration. By
1909, we were having industries. By 1910, the twin cities of Hyderabad and
Secunderabad had had the streets electrified.

THE VICE-CHAIRMAN, DR. EM. SUDARSANA NATCHIAPPAN, in the Chair.

But there was no trace of such growth across other parts like Telugu-speaking coastal
Andhra or Rayalseema. Such was the development and such was the achievement. There
was careful and meticulous arrangement to utilise the riparian facilities. The Telangana
area is having 69 per cent of the catchment area of Krishna river, 79 per cent of the
catchment arca of Godavari river. The then Nizam Government had planned to utilise
the water of the rivers way back in 1942. It could come to some proper stage by 1948.
But after Police action, that had been into the hands of the military administrators and
subsequent Governments, all is history which is very well known. At the time of trials
of formation of the united State of Andhra Pradesh, there were several commitments.
There were several commitments recorded on the floor of the House of erstwhile Andhra
State Assembly, first in 1955 by the then Chief Minister, Shri Bezawada Gopala Reddy,
then in February, 1956 by the then Deputy Chief Minister, Shri Neelam Sanjeeva Reddy
who subsequently became the Speaker of Lok Sabha and the President of India. But
no commitment could stand. S! =¥d wx@ ot Their intention, from the beginning,
was having a suspicious attitude. So, they committed; but they went away. Such was
the situation faced by the erstwhile Hyderabad State, the Telangana. Telangana was having
research laboratories right in 1944. The then Government of erstwhile Nizam State
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launched a chemical laboratory in 1944. That was the vision in Hyderabad. That became,
in 1960s, the Regional Research Laboratory. Now, it is one of the premier institutions,
the Indian Institute of Chemical Technology. Such was the genesis, such was the effort,
such was the vision of the governance available in erstwhile Hyderabad State, Telangana.
But by the time of formation of united Andhra Pradesh, the people of Telangana were
having their own railways, the people of Telangana were having their own airport,
the people of Telangana were having their own road transport with their buses and
the people of Telangana were also having their own currency. To remind the august
House and to record the important feature, even after the formation of the united State
of Andhra Pradesh, the stamp papers of erstwhile Hyderabad Nizam State were used
till the end of 1959. Such was the situation, such was the administration provided
by it, and such were the facilities which were available within the erstwhile Hyderabad
State. After commitments, after several persuasions, even after the observation of Pandit
Jawaharlal Nehru who said that ‘in Vishala Andhra, there is a tendency of expansionist
imperialism’, nothing happened. He also recorded in 1953 while addressing in Nizambad
— if I could take his words exactly — he said, “‘v& W) ds@ & AT TEH
dcE@c §w9 @1 endl 8 T8 %1 These were the words which Pandit Nehru said on
March 5, 1955 in Nizambad. ‘T& ANH 9Ril9el dsd! @ (@ Tc@c g & A&
wE @ W WE B e O 9 foew 3§ wed € W fws ¥ad €71 This was the
fore-warning. This was the fore-warning by Pandit Nehru and these things were being
belittled, these things were forcefully tried to be buried in the history. But the people
of Telangana are not ready to forget. They are not ready to forget the words of
Ayvyadevara Kaleswara Rao; they are not ready to forget the words of Pandit Jawaharlal
Nehru. They are not ready to forget even the commitment and efforts of Shrimati
Indira Gandhi. When she was the Prime Minister of India, she drove down, she air-
dashed to Hyderabad midnight during the thick of the agitation in 1969-70. She was
confabulating with the leadership of the agitation then. That was her magnanimity. She
made her efforts. But, intermittently, there were certain international complications.
International complications were not cleared up as far as the erstwhile Hyderabad State
was concerned. With that, the people of Telangana, the then leadership of Telangana,
had to cool down for a while, but not to give away the demand and urgent anguish
for the separation of Telangana State.

Sir, Telangana tale is full of continuous oppression, imperialism, colonisation,
expansionism, linguistic abuse and even human right violations. In the index of human
development and in the index of infrastructure, if you observe, there will be some
migration from lesser developed parts to the more developed parts. But, in our parts
of Telangana, even in the remote parts, North and South parts, we could see influx
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from other parts, other regions. Even the demographic studies, even the social
anthropological studies and the social scientists were surprised to observe as to what
sort of migration was taking place. There was supposed to be outward migration, but
into the under-developed parts, there is very huge migration. This was the contention.
This is the agony which has culminated and eaten into the marrow of Telangana State
and its people. With that pressure, we are not able to achieve our demand, we are
not able to realise our aspiration of a separate Telangana State. As these are all eating
into our crux, what we are all doing; our young boys are sacrificing their lives. You
can understand the uniformity of urge which is there irrespective of caste, creed, gender,
age and education, public and social standing, and urban and mofussil living. This
automatically validates the demand for Statchood.

Now, what are we going to gain from this separation? We gain Telangana pride;
we gain self-respect; we gain democratic environment; we gain self-rule; we will have
human rights; we will have social emancipation; we will have inclusive social justice;
and, we will also have the political and administrative balancing. For any objective
democracy, for any participatory democracy, it is highly necessary to maintain a balance
between the political and administrative corridors. But in Telangana, we were so
disgraced that even across the Judiciary also, we did face the denials. With the
amalgamation of erstwhile Hyderabad State into the Coastal and Rayalaseema, what had
happened? The Judges of Hyderabad State High Court, who were having more seniority,
Justice Pingle Jaganmohan Reddy and legal luminaries like him had to become juniors
of the sub-juniors coming from the Coastal Andhra High Court. Such was the parody.
Out of the 235 Judges of the District Cadre, only 27 from Telangana are holding their
charge. This is the plight. If you look at education, if you look at health; if you look
at infrastructure; if you look at industry, all the pathetic saga will come to fore. If I
take the case of health in my parts of Telangana, our heart will burn out. Warangal,
the epicentre of Telangana movement, is having the Mahatma Gandhi Memorial Hospital.
It is the regional hospital serving right from Adilabad to Khammam districts. It was
supposed to have the wonderful medical infrastructure. Now, it is having 2002 beds.
But, it is not having even the Cath Lab. The recently-sanctioned Cath Lab to MGM
Hospital of Warangal has been authoritatively shifted to Kurnool Medical Hospital. This
is the current situation. This is all going on. With this paradigm, with this dichotomy,
with this tragedy, with all these inequalitics, we are arguing that when there is no equality,
there is no possibility of peace. Among the unequals, there will not be any equality.
This is what we wanted to present. We also wish to mention about the surpluses. There
were surpluses not only in river waters, not only in electricity but also in revenues
of the Government. It was recorded thoroughly by Kumar Lalit in 1969 under the aegis
of State Government of united Andhra Pradesh during the time of Neelam Sanjiva Reddy.
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But what happened? Through his Committee findings, Kumar Lalit recorded that there
was annual surplus of Rs. 34 crore from the revenue of Telangana region. That was
contended by the leadership. Then, again, Justice Vasishta Bhargava Committee came
into existence. That Committee again studied the matter and authenticated that there
were surpluses and they were diverted. The only thing which the Vasishta Bhargava
Committee recorded was that it was not Rs. 34 crore, but it was just Rs. 28 crore
per annum. These were the findings; these were the actuals. If you calculate it as per
the index of 2010, it will come to Rs. 1,000 crore per annum. What sort of loss has
occurred in just revenues, the sincere revenues from the Exchequer of the Government!
This is all going on, and, now, the contention — the service sector. The services are
the bedrock of the contention. The discontentment has risen, erupted, concretized and
sensitized like anything with the disparities in the services. There were above 14 lakh
Government and public sector undertaking employees in the State. By the ratio, Telangana
was supposed to get about 6,00,000 wherein now we could find only 1,30,000. This
is the disparity going on. This is the paradigm we are facing.

On the irrigation front, we were known to have 22,000 tanks at the beginning of
this century wherein by the time of amalgamation of erstwhile Hyderabad State into
this unusable, impracticable united Andhra Pradesh, the recording of irrigation under
tanks was to the tune of 4,35,000 hectares. Now, as per the figures of 2010, it has
come down to 2,00,000 hectares. This was the tragedy. This is going on. The irrigation
of Telangana is just dependent on borewells. Almost seventy per cent of agriculture
is just dependent on the thoroughly deepened, more than 300-feet deepened borewells,
which is consequently dependent on the non-available electricity.

For want of electricity, there were sacrifices. From parts of Telangana, you could
hear about the suicides by farmers, suicides by weavers. This is the situation all across
agrarian and artisan class in Telangana. If I go on mentioning, it will be an endless
story. Telangana tale is a saga of broken promises, broken reports, unheard assurances,
swallowed surpluses and thorough discrimination, and, Sir, with all these things, it is
injury and insult always. This is going on and going on.

With this complete understanding, with the complete comprehension of the ground
realities existing in Telangana region, the Indian National Congress, magnanimous enough
to take the measure to study it in deep, has constituted a sub-Committee of Congress
Working Committee.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Pleasec
conclude. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, I will take only two minutes more.
We have been into the records, we have been into the study, and, after deep and complete
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comprehension, the national leadership of Congress Party, led by hon. Congress President
and UPA Chairperson, Shrimati Sonia Gandhi, arrived at a result that there is no other
go but to form a separate State of Telangana. The efforts are on. But intermittently,
there is no clear space, there is no clear assurance, there is no clarity of assurance.
The main Opposition party, I am speaking from the Treasury Benches, even after
continuous requests from the then sub-committee of the UPA, denied and refused to
give a sheet of paper to the UPA sub-committee. It was their stand. I appreciate Prakash
Javadekar ji your approach. ...(Interruptions)... But, at the same time, such was the
situation ... (Interruptions)...

3ft UHTeT TESHR : § IUST I =AEA g B Tl B S W SN G ...(RFE)...
e fpar A, (@aE).. S 2004 A s fRIm oo L (waEm)...

SHRI DEVENDER GOUD T.: Let their leader say. ...(Inferruptions)...

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Allow him
to conclude. ...(Interruptions)... Please ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: That is why ...(Interruptions)... But, with
all these things, we are pressurizing our national leadership. ... (Interruptions)... We are
pressurizing the national leadership of the Indian National Congress ... (Interruptions)...
We are pressurizing our hon. Congress President that if you delay even for an hour
in separation of Telangana, it will be denial and loss not only to the people of Telangana
but also to the Constitutional Republic of Indian Union. ... (Interruptions)... That is what
we have always been mentioning before our leadership. But, as it is a Friday Resolution,
TF E, a9 T But it is not wd WE, /@ TS| We are taking it very seriously. That
is why even for the Resolution moved by the hon. colleague from those Opposition
Benches, we are giving this much of time and expressing our agony. We are recording
our anguish. We are also attacking our Government. We are putting our pressure. I do
not want to take this time to pressurize, but this is an occasion to mention this. I have
mentioned that even an hour of delay in separation of Telangana State, it will be a
loss not only to the people of Telangana but also to the Constitutional Republic of
Indian Union. That is what we are putting across. We are pressurizing our national
leadership.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Okay, please
conclude. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Being the activist of the organisation, being
the public activist, besides being the Member of this august house, I am having complete
confidence in the leadership and the commitment of my honoured leader, Shrimati Sonia
Gandhi. Led by her, the UPA will deliver the separation of Telangana State. With that
hope, 1 would like to state that I expect from the main Opposition Party to come out
with a clear-cut, committed stand for this separation, not through this type of loner’s
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job, the Friday’s Resolution. I want separation of Telangana. Congress is competent
to give it. We are hopeful of getting it. But, at the same time, I expect the main Opposition
Party to extend the complete support in formation and realizing the aspirations of the
people of the State and of the nine hundred plus people those who sacrificed
...(Interruptions)... We expect the main Opposition Party and all the other opposition
parties to extend their support to ...(Interruptions)...

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Please
...(Interruptions)... Conclude your speech now. ...(Inferruptions)...

SHRI PRAKASH JAVADEKAR: Bring the Bill, we will support it.
SHRI DEVENDER GOUD T.: Why is he making ...{Inferruptions)...

SHRI ANANDA BHASKAR RAPOLU: With these things, I want to make a mention
...(Interruptions)...

SHRI PRAKASH JAVADEK AR: If you have the will, bring the Bill. We will support
you. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: So, nice of you. While
concluding my observations and my anguish, I want to say:

Ig T TR SS: Td 99 RIS |
&G T Fed AP | Sgaad ||

The nobles will lay the path and all will follow. My leadership and Shrimati Sonia
Gandhi, the national leader of the Indian National Congress will be laying the noble
path for formation of the separate State of Telangana. With these words, I want to
conclude while appreciating the gestures of Prakash Javadekar ji to mention it in his
Resolution not as a loner, as a main member of Bhartiya Janta Party ...(Interruptions)...

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): He is
praising you. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: I expect you to bring in all other parties
to support the effort of the UPA in realizing the aspirations of the people of Telangana
State. Thank you very much, Sir.

sft sRfde g fiE @R uow) . SUMWERE AEled, H UPT MR &d HRaT § (P
MU {3 d SR AeaqUl fIvg wR e @1 AT oA g1 Asled, § gHom@R; et
F1 AE gl wHEEl Ul B g W € I8 WF RE B P 99 Il Bl Bie sl
F frem 9 e oWl 99 oA @1 deaT R wwen @1 we wweEE 98l g

AER, H ST I§ I Aedl § P S SR URY W WASERE] Ul B WRER
§ ok 3O UEd 98l W W WOR fl, SET ST UR¥ I AR VRN A FieT F UM,
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FE WHR Pl WOl AT T AF H FE WOR P A G SN GHRIAD T8 o,
R g1 =1feT of| SUF TpId 919 SR Uee # AU W9 @1 M9 A gen iR
FAroEE g 7 SR YR & dcdN BT QReIR fRIg fEarl S g e & oo geE
d wEoEE! Ul ® 9gAd B WRPR a9 B Al e onl 59 dnt 7 SR wew
F AR WEN H oSied B oSG B M, 9 WOl H WA Y, W A X B

AR, § SOl gqF @iedl § P 99 I b deaR | ST Bl SMd, ARl
3R IoTfod AEw AT &1 89 99 & 99 B9 VIS 9, S 999 o9 dId §W $ gAE
P AT ERT off, 99 AR FIE TA ggd I oAGT AT A TH W B WY FEd o
grfl, 9@ o werm & P A fREel WeR Tl AER, d S owmedr § 5 oS
TN ISES oA Bl TBICBIC ASA H gEAT § WER ¥, AW IE B AqSA B S
ST sRam @1 weex fam ff vl W= €, 9 99 § W9 fiee g0 £ OH oM
IE I I@ F W FE @ g F o o gEhie ¥ wEen fer 8 W € 3 At e
B I BN B IOE ¥ B IE F e ot ¢ 9% Y@ ¥ iR wAmE ot
i gl & vfvg wE Eh B osEer W g § 5 oss e @ et ot ewa
W gicHpR B I H qEeld A, Sufzg § O9E ¥

AR, 99 VT & §CaR W I B JqoWiad Agd ¥l ARar ¥ oonft T g9 wan
T geFe e arl § AET R SAdr AW El W, S FE A1 fF e @ axrg |
ST e I §, 2014 F G W g W OSAP! WREHR el g, R R ARt @
WHR TF o & IR I8 M A1, IO E TR #5999 @ wdt udd &1
TS, A AN BT M SR YRS B AR TN IE @it T 5 SR uew fewm @t
T TS T ¥l AR W AB AW BT 80 e ¥l oFEt | o ft g9 @1 4045 i
g oa, R A P, 99 S B WOR g9 B GUEEIN 9 SN I == o
AR H g1 oonft 9% IE WENT TN ¥ fF IR wew d RN WeR T T @ aR fee
q gic @ UwdE WO o, o9 fAuE WV @7 W g9 gl Al 99 WRER BT SIdl-ud
TE T R o ot 7 T F dean @1 Ry feur o1, SWowew # S9al §gAd
F WHR I T3] AR, @Y § $B =GEW & TR P IR Th GRIGR AN
H SUS Bl IS T W P ] W Ao A B TS T BT R PE DI ARDR
M TR ST X WA Tl BT A5G BN W A 98BSl G b AR B FEg
AR HEART @ ARG BT § WEie a9 Wedl & fav o g | wE g

AR, SR YS¥ ¥ BI W g9 U €1 YR Bl I8 § {5 ghl SR uew o
qE o W ¥l SE ¥ q@hed § ww F wEd % 8 oWl § QL §did 8 o
g AfrT 8T TS BN @ aoe 9 @El uRe SR ouRw @) Yemr ofe Bk B, ar
wEal # IeER w1 ff §gad SRR 8 9T 21 $Fodd FINY fF R SR WR¥ IR
foedl ¥ dC O ¥ MR BT AW W BT Y A6 B oAIS H A oM@, A SEE U™
FE IR & T g THH F AAEl Pl I A8l g9l sHGY B g o969 &
I FEA ARG § fF oW T ¥IT ¥ dear P I HH s @y iR R @t |
Tl B AVl SR US¥ @1 qaed sl Yo 9 fUssr A Sk g1 TSR &
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51 sRfds IR R

g TP Hew 7 39 9ed H YA SR USY H WREl $ W P ISR ATl S A9
A HHRE g9 99 39 HARM 7 RO @) @ o WeR B oW o WU
F W W, TS s B Re Ml H R Iw wew ewwdr § 5 omR fes A
I BT B e e wu @ fUoer & O SHel e Aeg #x o =@y 9
@fiT 7 dear @ dER @S wR I =Ryl

T o TH Ve ¥ AREH ¥ R A ¥ 5 ool ff s = A gic aw
Biel &l &A1 TeYl el & ScaN @ S aid s §, e’ IS g9 Bl S g
Mg & # FASEE! U B R® ¥ Wed H 59 deaN b1 ™ wRar g1 OH O 59
T P WER g B S BBl I g, AT T WEAl 8 We R I TF B W,
T Pl W) E F

AR, AT TH W A HY Ul @ WE I MU G Fed @ AT b1, 569
faT § o IR Fa PR gU AU I WEE HRaT gl oY fEw, oF HEeEE |

sfcht fwem wwaw |g (o= wawn) - SuAWEE WEIRY, W99 Usdl A MUST gaR
FAT g TP T g 39 Ay W) e @1 Hier e

dermeT aoae Refy 7 oy URY @ &9 %1 USel 9% geYElE Wy &1 R e
9 w oW @1 T o1l AT B PA SFmA, 1,14,840 T fHAMIY € SR o
YSI B TRRA] BN 416 VRIS TSI H OE TN ARG &I uew & 10 o
q A R e fena e ¥ W B W OARA™ oW uiet @1 WReR oft SR sted
et g S wEE WE off, O 9 B IS F weRR 9 S BT SR Y SR URY,
fBR iR 7=y u=w & Bl U H1 FE fHAT T oY USRS TS BT ST Agiard
gEl & AW & UTER ay 1956 H TN | B UAH Io¥ gAed WA T AT
B T WS RIF I5T b WY H A YW B AT IR AU TS FT IgERT B
T T YISl Ufed SRR ol MEw F UMMl @ W o9 BT ST fEar el
1965 ¥ I¥ H SEIHA afdemed & BE W T F AR & U WReRT SeRa
q wewE & Reae fRm g ) A o1l 39 99d gEeE U H WRORI BT S
AT & s Fwn, Ao, e, few ot v & wwfaa 3o a9 sifa a9 @
= S SR oS ¥ uRvmwewy doT & & an, S fF 190 ¥ guie Iy @t
A PR IE §, Igq AP FATIeNT HEgH IR W L

T A A T & T F fav e afee emeR W € S av 2000 #
ARG 7 1 9 TS BT ST AT T ol URAl SR USY W SN PN SIRIES
TR T, TR RER F a7 g% IRES o a1 R A A gSw ¥ A BN
BTG T §9], SU1 ORE 3@ JdHT B Mt ST s s ST ARyl

Tl gfg o} fawm & && § oFIg SR FRarEl B WEEr 4 9 W AR BT
TR b gl Bl W Ue Wdd ISy B aa’l eRd & fay uRa el

o Taffa 9rRg & dH T @) dxe Ife e &1 afRean wm dfeg fear
Y, a7 S U9 W el VP Wdd g b1 FHEOT B gedr § e B Iedl &
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ST FT ST T ITGT IET Tl THY UIH iy iR <@ B € Rree weey suke
T A PSR e fae B U ¥ SMar ¥ T9RT | ff SR I BT e WReR
TH& STB! UgT DI AR G ST § @ eia e sfteRia ee & dm o &
TR B HAH Fa T

IRT H O H 28 I SR 7 Fe UGG WSRO 70% SR 25 W@ UE ueE
AT @ g H Bl &1 domer @ s 30 ffemw o afte 71 afy 3 25 Tw
TR THAT F ST B BRU A€ &, A T g9 I BT AT A weEe | g

feraree W ve BIeT W M &, O dad 12 e €1 feAree gegR 9% ben sidd
g &= ff 8 W BT US¥ BN B gois 9 sEe 12 @l § wH e gen §
R e WY B IET F| OIS USW BN W SWe o fwy SuR™ w® Wi g1 s <
T AT BIC ToA A FH e R w9 SH BNl ¥, RO AGRAT F FEHT @&
e & ik fRmm &1 SeRiexv 1 Bl swiew 9 ¥E AW v 6 ARa ¢ Afdws &
speu e, sriufee R <Rufaer & 99 U UH god dormer e ghid aw
qMF ASL2012 TH T 59 a9 Fd |

2004 # JUIQ oreger sfiwell wifv=n el S 9 9 fog a™Er fFar on, w98 oW
Al SR A ded g ¥l SB Al I8 dEer | R oo & W serdw, afew e
I de T8l 81, s RE Swin o der fear fR e Hdw, dfed S ot
TH el g W IR F I§ R g fF o ame W ooed I8d §U QRIG AT
I BT For e WYl g |

sft v™ purer Iga (B R) A SuEierE Sf, § A Tew s ger SEseR
S BT MR FE PIAT ISl § Sl 98 J b AR B AEEIe Bl e gU TP
eyt ursde R i @w €1 AEIRd, JeTT UE gUd o I, §96 fO7 98 FIe
SRY W IT=ieM T BT ¥l gEP A & "ERTg H Ay (rau)..

ol faorr SR gsf (@R a9 faed @ ff a9 Sifeg .. caEm)...
il IFT PpuTeT A_T : ® H IA W g

w, § e § 5 3w & F% W yew € W6l W FA-SeN ST §AM - B OAN
BT 8 &1 B3 Al P AU o g & SR P U W ¥E AN e W g1 s
TN HT%T TEar & 91 e 371 397 & 9 oM §1 @ $9% foY oFIaR STaierd
PR IZ F| A BT ST SR ¥, SHH AT WSS $ T 10 Rorer € Y omm amue
U wEEE IR e P, e N A @3 A 9eRll T U WEA I8 =ad 3
g1 3 T 39 TR € - tREE, YIRS, FEgETR, AS®, IS, WM, IR, HEHATR,
Afyenere R FrogmmER| ¥ 59 oo W & W g8t @) omeret & RR9™ 9 @ eng
¥ T FA EE] Tl TH AN AEd £ P A TH YUE I S| a8l b oami B
ATl & STPY d8l e FEl 8 Ul g1 A 9% WRed WAl Bl Asdl Bl [l
81, ST W9 Wied onfl a1 RT ¥, A1 ERN O S JMERMT WY a8t s =y o,
g T8 B wel, g a8l AN H merer g1 § wHer g f6 o fUes seme § S
AN g@ B Hier e e e, o FfEg R W 98l oS wWmiae we d e
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=l | puE FrEd)

B wHsar § fF 1060 ¥ SH UAS U@ B AN P M Tl 9 FHI-HHT WS
FE W oW Y § O TEe St A ot I vl off ok AR @1 9w s
G a1 & oMUt A F SIER MUF ST HOEA YAG BRA BN BH B, AR
guigae g8l @1 WEAel ¢ Spa g el §9 we | § wusar g fe ww ffEg d)
w® e T @1 favw g1 59 oy g8 or=iem fowees Refy & uwgw e § ik amn
H Jfgrar wR B M €1 H wAear § 5 99 feRl I & osad g WrT H st
81, =o', @ Ffed dr W gsl @ T WeR # 9 IR dw B WeR B
o M wiide &1 AE dwiee F b1 § SR dm W 99 Ul HeAl e el
PN, [T AAT TE] BT

W, 99 R0 ¥ fF TR fER Uew 9 R e} SR'S 59 1 g3 VET UEHs
B ¥ 5 osue guRvme Wt Free €1 W9 RER 9 oo glew Rgs g9, o R
AEY R AR BR & 9, ¥ 99 IRES F sd § del Y, s Aol Afed =@l
e, Uell @1 & spR@eR o1, 9% W el WAl onft S ¥ fER g A wwstan g &
asl 31 Refy e gfeem @ de 78 &1 wR, WRE™ § 98 9 Fea =g &
S IRES BT sdl B, 98l Wt AT @ $99T & oeR o™ & e el 8 Uil g8
o enfgar € W TN d9d AN §, SHeT [Oer..(aE)..

Ruwremer (@ fis pRem) forim g
SuwareRe (W, S pREe) : U pRs I
#il I PUIT AR : T[S PX G, W7
Sumreer (W AR pReEW) - B

3ft YW Ui ART : W, § 1 AP AT I SN BT g L...(FEM)...
Suwwremer (W S pREm) - aw & e oiR o AT (emaem)...

st I U AET - H AU TGS g9 T §L.(FAF)... I Y TH dRE A W
T Al (@aem).. 5 amuer die @9 & v 8§ P9 @Rs #1 Hur sH e < ©
...(SFET)...

Suwwremer (W S pREm) - aw & e oiR o AT (emaem)...

sft T pUIT FET : WX, MU GRATCA SH FE! W W I§ Tl A US vea™ H
S I AR g AU BART $B A W@ Y| UWES W PO A & IR

W, a9 F JU S IA Fell

Suwremer (W fist pRe) - e T

il I PUT AT : W, O P H EEH wRar § P U™ & dearR b guRem
N I o €1 oW IRES $ AT (B o) R £ 5 fAvem oxd, o emuel st
TG Sl P Rl fBAr €1 H sHel 98 H Al S =edl gl PR Qe & @t
e § & I B8 99 ¥ e e g, @ ffew dr 9 WRew T S aer e
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g1, IS9P IER, P! S W WM I =@Vl B I P IRGEE, B <d BT
WReber AR Bl Rt ) aReea safag 1 ot &, aify ast &1 fem 8, Wk
e § T8t F B oaF A e B H wHwar § 5 v WeR user ol A
F AR B AT T GBI 8, TP AJAR SHH] 99 W R FA =@y R e
FH AT Io FAM W IR I @RV g W £ 5 v Wer w9 W ffEa
IR W fER x|

SESHR AEd, Sl IF YW@ AN E, ST6 Uid § AMR e dRar gl 0 s
g 5 =99 o8 smawear WEl g Rife WeR T a g6@e v "9 &9 form g1 e
I yearg withdraw &% dIRT OR WReER Ual 396 AU emare 3 < L. (HaE)...

s UhTeT FESHR : WHR JFART TAEl T IE L (FTEF)...
sft XM purer Agg : @l Ut F o @ W U9 B W g ..(Eum)..

2 UBIST STaSHY : 89 d P8 I2 © & B0 O ™A@ o9 I Sxgd & &l 8, 8y
F fov fda @ ok B SEET W XA |.(FFEF)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Javadekar, you will get time
to reply...(Interruptions)...

o faora SaERer gef ¢ W (=aEm)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You arc the loser if you waste
the time...(Interruptions)... IH FUIA Sfl, FUAT MU FAG DI |

off ¥ puter ared : W), without your direction, § WG PR g, H wwerT § fF
g8l P SEAT & WU, S ARG B, qeNHT b OARN B W SH WG B, SAD!
AR & 3@ §Y¢ % WOR B 39 W &R 1 Ay (W B 6el)... den
P MM FIA FT FW fFAT AW TN F AR B FE IR T S AFERT T @
g SO TENE B W BRI gU Y I I PR a8l W e @I S GRT BEl A
WU H SR SR g8 B! TGl M g¢ T YA GRT A IS Td |...(FTEF)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is over. Now, Shri Ajay
Sancheti... (Interruptions)...

sft 1 pureT I1GT . WR..(FEEM)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): It is over..(Interruptions)...
Nothing is going on record.

sft I purer FEq ;o *
THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, Shri Ajay Sancheti.

DR. NAJMA A. HEPTULLA: Sir, it is his maiden speech.

*Not recorded.
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4.00 p.v.

SHRI PRAKASH JAVADEKAR: Let this be his trial speech. He can make his
maiden speech later.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Then, you speak for five minutes,
and make your maiden speech later.

SHRI AJAY SANCHETI (Maharashtra): Sir, I shall speak for just three or four
minutes.

Suwemer (W RS PRI - e & omm aifergd

sft oo Wa - sreRofly STRMEERT WEIeY, § oUe AW W WOR A I8 WM
T § 5 B Il F AR A Sel aafie A @ & W), 39 vy @1 difafeew
¥ FIW BT BY @A ARV AN AW a1 b sa & B WReR W W arer fRar e
SHRl WX feAr WUl ¥E B AA AW El §, ded SO W FEI 8, B R
SHH AT ud! fRem I Fl AW SWH R BVl AU W ARl & Hg B
R Rl? A@® g€ Aol E AT e, o diede R WA €, SW Smuel gRI ARl
ST |

d o AEH ¥ WeR A R F I wRar € & s w9 I @1 onft 9gd
fapm BFT @@t B ST T I T IR DIRT iR iR IfEw R few oot | swer
e B ¥ BT A & W @ S oA 8 I & TR 9% dom 8 oA fae,
STF U W1 El B S% UM 9RI SBRGEER ¥, TR 9od ¥ SR g8l e @l
e arelt gleed R €1 § e ¢ | faed @1 W A PR e gl @ ST B
o & forg foar SwRgeeR Afey, 9% o AFIgR W odoed §l s I8 e ww
F1 Sl fdew M BT B, 9% AR N B@T gl BANI A 9 s AW € 5w dqwm
e, sfor BUR WR AW I TEl ¥ wem SR

TR IR FEganft st gee SEsex it ok few ft e wed € ssm oo
I el €, STl fSeed W 9 WM gy # fab s € dmar § f5 A faed 9 em
g R SHF IC B Wl I g1 MY PUI FRP o Mo AT iR Swer arem PR
I R El & A B BT arEEE 7 S §Y, SAel A §HdeE e 9 BTl
AT A M Bed T O W § 5 g9 o wEd € o usd §, ofed s o
=gl =l You will have to give the commitment and it has to be time bound. This
is my request and with this, I fully support the Motion moved by my senior colleague,
Shri Prakash Javadekar.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI JITENDRA SINGH): Sir, regarding the Resolution moved by the Hon. Member,
Javadekarji, I thank all the Members for giving their valuable suggestions. Over
20 Members have spoken on this issue. There has been a general demand for
more than five decades for the reorganization of the State of Andhra Pradesh to
create a new State of Telangana, as has been mentioned in the Resolution. Various
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measures have been taken for accelerated planned development of backward arcas
in Andhra Pradesh including insertion of Article 371 D which provides the necessary
constitutional authority to the President for giving effect to the provision of equitable
opportunitiecs for people of different arcas of the State in the matter of admission
to educational institutions and public employment and for the constitution of an
Administrative Tribunal with jurisdiction to deal with grievances relating to public
services.

The demand for creation of Telangana gained renewed impetus recently. Considering
the prevailing situation and the minutes of the All Party meeting held on 7.12.2009,
the Central Government announced in New Delhi on 9.12.2009 its intention to initiate
the process of forming the State of Telangana.

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, the Prime¢ Minister or the
Union Home Minister should reply to this. This is a very serious issue. This is not
an ordinary issue.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): He is the Minister in charge of
Home Affairs.

SHRI JITENDRA SINGH: I am looking after this Ministry.

SHRI DEVENDER GOUD T.: Sir, this is not an ordinary issue. It is a very serious
issue.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, every Minister is serious and
important. Don’t say that one Minister is less important or the other Minister is more
important. The Cabinet has a collective responsibility.

SHRI DEVENDER GOUD T.: At least, the Home Minister must come here and
he must reply in the House. He must give us an assurance in the House. Let him clarify.
We all know whatever story he is reading. We are all aware of it. We want to hear
from the Government of India whether they are going to introduce the Bill or not and
if so, within what time.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You cannot demand like that. He
is competent to reply.

SHRI JITENDRA SINGH: Consequent to the statement of the Union Home Minister,
dated 9.12.2009, the Government of India had set up a five member Committee under
the Chairmanship of Mr. Justice (Retd.) B.N. Srikrishna, in February, 2010, to hold
consultations with all sections of the people and all political parties and groups in Andhra
Pradesh to examine the situation in the State of Andhra Pradesh with reference to the
demand for a separate State of Telangana as well as the demand for maintaining the
present status of a united Andhra Pradesh.
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This Committee submitted its Report on December 30, 2010. In its Report, the
Committee has listed the following six solutions/possible options as the way
forward:—

(i) Maintaining Status Quo.

(ii) Bifurcation of the State into Seemandhra and Telangana; with Hyderabad as
a Union Territory and the two States developing their own capitals in due
course.

(iii) Bifurcation of the State into Rayala-Telangana and coastal Andhra regions with
Hyderabad being an integral part of RayalaTelangana.

SHRI RAVI SHANKAR PRASAD (Bihar): Mr. Minister, will you yield for a minute?
Sir, I don't want to make it an issuc here. But, as has been pointed out, the issue of
Telangana is agitating the country. The people of Andhra Pradesh are divided. We have
such a good debate, initiated by Shri Prakash Javadekar and others, and we need to
have a proper structured reply. That is very important. I have no disrespect against the
hon. Minister of State for Home Affairs. But, in view of thepolitical significance of
this whole issue, at least, cither the hon. Prime Minister or the Cabinet Minister ought
to have been here to respond to the debate. I think that is the very legitimate issue
which T am entitled to raise, so I am raising it, Sir.

SHRI JITENDRA SINGH: (iv) Bifurcation. of Andhra Pradesh into Seemandhra
and Telangana with enlarged Hyderabad Metropolis as a separate Union Territory. This
Union Territory will have geographical linkage and contiguity via Nalgonda district in
the South-East Guntur in coastal Andhra and via Mahbcobnagar district in the south
to Kurnool district in Rayalaseema.

(v) Bifurcation of the State into Telangana and Seemandhra as per existing
boundaries with Hyderabad as the capital of Telangana and Seemandhra to have a new
capital. And, the last option is:

(vi) Keeping the State united by simultancously providing certain definite
Constitutional/statutory measures for socio-economic development and
political empowerment of Telangana region — creation of a statutorily
empowered Telangana Regional Council.

Following submission of the report, a meeting of all the major political parties
represented in the Andhra Pradesh State Legislature was convened on January 6, 2011,
and requested them to consider the report of the Justice Srikrishna Committee and form
an opinion in this regard.

The consultation process with various political parties of the Andhra Pradesh is
continuing. A suitable decision will be taken in the light of these discussions. The
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Government of India is keeping a close watch on the political developments as well
as on the law and order situation in the State.

In view of the above, I request the hon. Member to withdraw his Resolution.

sft yrer IERHY - W9 ¥E wEEEEl W g W A€ oy, ot WeR @1 sweT
99 W< 8 W & ag Ja T o T8 @msdl| SRR g8 ol oAl @sdl, A S9d)
g F fov W et a1 gE A oMl 89 a1 ¥Er J9 @) w8 € fF if you have
a political will, bring the Bill, the whole NDA will support you wholeheartedly. Let
us fulfill the aspirations of the people of Telangana who are agitating for fifty years.

st Jopr et oo gt A =T A .. (=@,

sft wepTeT SERHR : TF fie, PR oMy fim W T, a1 fw v FEl werml omuds
qyur § g9 Tl SR R AU i A TRl FXA, a1 I8 el BETl R WA W
foe 9 gwar & ==t g2 g1 95 W o oy W W9e @1 shmw & wmm B a
HeE A IE AR FEd T AR A YFAR BT SH W FE g IR WWI HEwl A
s AW fomml e & O WS g, I Qe @1 de oe] dld 3R e
F U H Ael, Rife SR HIGH & & SR 4 I8 qeEr b uE A T e, al A
F A #=<F g8 Tex qg T8 fawr vl 9fed W el AR gl..(cmaem)..

Suwremer (W fis, pRem) - gt S w9

it uwpTer SESHY ¢ IT UE T N ® T g 5 oasl s S dermr @R
qgT SPY A T | I P TP T TSN b SN AT o 8l I® 87 W,
AN 9 BN W WG] WAl A, wERt A, dEl 7 oan Adfl ) Iw od (¥ 3w w
g f5 d9g o o O ¥ W 9EeY ¥ SR W g9 95 € g9 Rl BH SHa
T F3d & 5 IeR fepa & I o @1 GIR A8 7, it is yet another betrayal.

Suwwremer (W G, PR - A ().

sft gaTer SARHY : 9 fawER, 2000 HT T@HEE T HH FEwRA S @S OV &
|WET Y, 5% & 91§ See Vae fFar 1“1 am not declaring that the process of
formation of a separate State of Telangana has begun.” =, the process has not started.
PE & UMY, I8 P9 Wq BN W 9 9% SaoR el exdl et om | et e
P Seal JT AR R g @9 ¥ for ow am W8 €1 sfiv §9 I8 wRdE ov
gl oF o iR 98 SR T w § 5 te wadt s @), g oad fge @ omm
Fafcal & FAfcal fged o= w® & S @ foar §= 988y, aww sfiowr Fac
T 9 Ferl sfiPw FAS A FHST € 5 a9 gfr # one 9w e g2 I8 U el
gs e 6 ammm fawl w1 o Wi FAS B € fF S o6 ommm <t f5 oww 4R
8 e € g8 W 8 9ear ¥l o A fom ¥ 5 9N uw@ dwew W€l & I% wH
& @8 @ €1 Can you imagine such a Commission which gives six options and says
that four of them are already unviable? o5 T w0t & fFrrat RU 9 & Hive Iww
M ool W, e e & W 5 dUwY WG gY 9 o ¥ ofhd Uw wike dwx W
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[ TP SAraS ey

g1, S ufeerer el fRar o1l 99 ufeder T U gT SR A w1 g1, 9% B P d gall
THF gR W TR B H GMA R A[, FUF B 98 FAST A § @ g 5 oAfe
F AT P G ABY, UfAcHd U B AW HH BIAT @ARY, dA HaHe H
P P SIEl AMBT FH RS B AA® 97 P A7 WHR PHST AR & AR S
FT U9 s@lE @RAl B W, T W YR T8 QW Al SR F1 A shaY sAR A
T A St w1 9 forr 5 9 s9eT e T sered el B9 ar omen wwd §
SRl PN, IS 17 G ¥l UH HEM & g% 17 Rroer & os9 W fosem © % wEw
2 1947 H WS W AP Ve offp Ja, gex@EE & T=F oW & o d
g1, 4 IRT W S e gY | N9 ARG § MHA el gY ¥ a1 WReR dodd W ued,
f& e o, S=em agl | wofl, 99 I® fosc gom g1 S9 fad 17 ReawR, 1048 Tl
S UPR IE AR ¥ TP A [P HAEN S AN §ATl IS MW B WPR TH 17
faaer @1 foeem § & w9 A Afese M T8 w71 w9 aXE ¥ W S9g 9 o=
gl B9 ARsars] # 9ol AR FRA €, 99 WS W@ ¥, § el 81 g, Swel wRI8ars!
T Ues B SR W oM I O wWearsr 17 fudwy @ REIE S 8ar & duics #§
BT ¥, O TEREIE WM H1 SAl o, dfed fexEle § el BT ¥ 98 ' g%
fpar ¥l IR €N 9§ R ddTEr & A @Y T wOig ®Ed € 98 89 Sole]
TEd 1 B9 Jom @1 AT @Re WA SRR Ud! ST BT Ol ST EINUT &N,
HifE AT 17 R &, 8F AN UG g1 B SR 17 RyawR, fasem S @1 delm
I, IS OO PG O Bls A8l bedl AR B HO JUAUHY MUBT WRId B | 3P
2 & I A5 ', e emuer frofy T8 e ¥ emm o & W AR fagae
fear & @' # samr @A g

IuwaeTer (W RS PRI - U S conclude FIT

il TP TESHY : W, § WA PY W6 gl W AWy W A T 8 £ g g1 #
AP FA @R g oo @ Refd w®r g1 smM Pe o1 SR orft W3 Weew
F wo1 5 g0 o TS & o § v o) o & Wit fEEl B )@ e @ g
FE A W, F P, Uod §9 4 W R X W TG F GG DI GSARI P Seord
FEI| SHH UG T A N W F gl FH FW ' @ Tl W WeW & o
aferd FRfa 7 Afsea Wew g7 9 7 Afsea Hicw oy & Wi d5i @1 @ WA
P dermer @1 T8 & Y €1 g8f e W dHie T8 @ W ok omfer ¥ g &
A B BB 7 GEW P H R W@ el w1 ¥ @ 5 oaw doFm & od
IJRE Tl MR I B AT Wew fyelt € a1 9N &7 § SHHT omEcd 8 A1yl

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Mr. Javadekar, your speech is a
reply speech. You are not to make a new speech.

SHRI PRAKASH JAVADEKAR: No, that is what I want to say.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Mover is replying.

sft woprer SERWY ¢ WX, reply ST W omeT ¥ fF W w4 wEr oL
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You reply to the points.

SHRI PRAKASH JAVADEKAR : That is what I am saying. What the hon. Minister
has said, I am just replying to it that they are not giving justice to all the arcas of
the State. 9=, Tt F freaa & @ ol &1 dearT gom oR P urh 8§, swfew
$S geN Froeer 3 @ S| o, e gw W dofm @ A e e mnl faw e
B AT I U1 &R FE T Sowe A fF I® o ¥ 9 ew B W §l W%,
IE WHR Ao J¥E I @ gl W, Afeari o1 A5 7 B a9 8, Boiiadl selped
H AP T P I L AR W A wew H W Iw & P o9 et 7 & A fer,
AP I HeRar W Jem W oS e & oam @ wE o s s o @
e &R f3am A SR IS T opportunity deny ® TR R @R B HIE F ST
ST SR B 7 FE IR TH W BC 9 I Farl omw = g e s g1 A
B HIE 9N & fau I=m g us W@ T

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, please conclude.
sft wrer WESWHY ¢ W), g 10 e R
Suwwremer (WL NS pRIm) - sws 10 e w1 g §

il TP TESHY ¢ W, T o SR A B, W W derr | & ARt @l
fRren g g1 W3 "eey 9 @ weE R & fF oS 9 & o@nr G| SRR A
qEIeY I8 Fed © @ 89 U am & fav R € oMU WEdnt @Y, BF sEl 99 A g,
a1 'H SRl RN &9, Wfed S 9% FE Pl W, H SEERv § Y@ § e e
JeET & AR & A P9 F™ PR @ § IR H IE Wiy e pE e g fF A
g versus e WrEar g1 A U el Tl Wearl g9 9w & fav e €1 e
and T, we believe that both the States, when you separate them, will coexist
peacefully and prosper rapidly, sk @% sFTI W=, MUl uar gFm % Telangana is the
only State recommended by the First State Reorganisation Committee, which has not
happened. Ugclt o1 THRE & off, SBM T @ RAHIRY #1 ot iR o 5 andt
W o i 7 wer, Ufsd Ew S 7 wEr o1 fF I® 89 WY I} W 8, Afed Saar
JWe BN @1 IR BN Rl W IE I Bl A G AU A8w S B g A
TE G o B TEIRE! B i e AN SR SR #Rd /R W, § I O
& SaERY T YEl gl A1 sfoEm B 9id A€ #1149 foe wR wERl § gU SN @l
g Serexw fem g1 W, onft @1 I S¥s dfeR wicw el @I sanction ¢ 1 @
TSI & 1 HY T BT 8, $UH] SSENU SRUl 98] & WLud. | =mwom @ R
JerET # T I RS UfaR Wi’ Wfl, e @mi 4 gel & wicw Rl ar S9e fag
o wel 9 fore S8 ww & T AE forl) om e TE froel @ dfeR wic &9
T?

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, please conclude.

SHRI PRAKASH JAVADEKAR: This is the injustice meted out to Telangana. ¥R,
N fErR ¥ = T ot samml
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please conclude. ...(Interrup-
tions)... We have to take up the other business also. It has already taken more than
four hours. ...(Interruptions)...

ol TP SESH] - WY, H W@ € T W6 g Aud U ¥ B oW Wy RER A
g St g W= 9, oed S 9w & yuEsl I LLL(@@EF).. 59 RER F fuem eiR
FRES b AT @1 vy en, A1 @ ST A HEl o1, Wil Sel gren ofl, B sRds
JAR A TS ST IME g8 AIAR FEl I (HaEE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Javedakarji, you have to conclude
because we have another Resolution also. ... (Interruptions)... More than four hours have
been taken. ...(Interruptions)...

sft wepter SIS WY - WY, T <9 fMe w1l This is the reply arising out of his answer.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have alrcady taken twelve
minutes. ...(Interruptions)...

off yarer SESEY W, A1 SN F1 R a1l F amuel I8 @ I g 5 oo &=
St pE @ € fF UMW @9 W g, fed 98 UR™ T8l 9o Vel 8l UE U oed S
T AR o SR @ St B ot wE AR W wewa R o1l R arg s T € oy
@ o, e R, sres &1 ffor gonl 98 8w, Sefe fawft g9 @1 g w6l
8N ¥ dEvE ff vl S A wed 9, @1 I8 a1 oud g A &1 enR Il
e UG G AH! BN, O AUe! Ul # Wed @& e S Ue a9 adiel e
g & ofa uidhl g% offar ot w22 I8 @ wRa € & offa ot AT g € wew
fr omuet w1 I T FRN Ut ol (@ R, O g8 < € el WReR o ™
delmr fefer % AR # %, W R g8 <cl € el oM SR Al gRRI B genl SR
€1 7% T Ut I ¥R A€ g, U W R P 3 W TSN T TG F A
AMOF W Tl AU NS J FT NS RN, dA eI T B R 17 fAdeR B SHHT
IgEeT B AR 7 e @I R g2 U 39 $Y ToReiE™ w] §ad 87 700 S
I g8l JEEN FOE, 700 FEH T UM FfaeE fEm & Mt w1 RBrer gv € 300
A oMt | oW F

W, T Y oft fiodt | 9 o =@ S S s W 91 SeM e Uit s
feee @ wEle gV, foam dem &1 STieem g IS¢ g A fasarend gerl sy
I5 T faammEm @ FEr S|

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please conclude.

2l T SESER : ofd W, § degs PRd WA SO Bl BRI B BH gEel SR
fSeper AFER NI TEN W @Er € 5 o g oW 8 ® a1 ' Fed & ega
qoE FEN SR Y AT F O S BY I B BH ST FERR wRd &, &9 SMudt
AT FI (@A), B S G due difedls @1 qEend $3d g1 et g8t
dE I A ggAd §, s oy 9% i T8 o1 w ¥ J9feT = ww w ¥ 5 a-
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e sgAd wfRy, o e omel, & omuel wHdN N, dfed R W oM @Y sruat wem
T, 9% 99 Y WW B E Tl MU gA W § AU IHE B MW IR AT MO
S oM fRar & 98 JoT b 9 U SR foaru ¥ s9fv 89 o 9y weed
TE B WH |...(WAE)... MUt RepRe & &9 A9 78] Fad | §F MUAT YSIqRe aod el
SR B9 omue ReeR eRd ¥ B9 U WoEAl oRd §

Suwwremer (WL NS pRI) - w5 8 Ml emw &fsul

ff ypTer SERHY ;& Ut AR B AT TR € R BF T qaHe W AU
NEET BREb 96T B IR B, P T JG19 &5 T8 AT ST TS | (SHGEH). .

(59 W9 $B AN GG §ed ¥ e gd )

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Since the hon. Member has not
withdrawn the Resolution, I am putting the Resolution to vote. ...(Interruptions)...

SHRI DEVENDER GOUD T.: Just a minute, Sir. ...(Interruptions)... We just want
to protest and walk out. ... (Interruptions)... 1 will finish in one minute. ... (Interruptions)...
I will take only one minute, I will not take more than that. ... Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is no provision to speak
now. ...(Interruptions)... There is no provision to speak now as I have already put it
to vote. ...(Interruptions)...

SHRI DEVENDER GOUD T.: Sir, my party wants to tell that ... Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I have already put it to vote.
...(Interruptions)...

SHRI DEVENDER GOUD T.: We are not satisfied with the reply of the Minister
...(Interruptions)... We are also walking out of the House. ...(Interruptions)...

(At this stage some hon. Members left the Chamber)

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Hon. Members, since Shri Prakash
Javedkar has not withdrawn the Resolution, I am putting the Resolution to vote. The
question is: Having regard to the fact that.—

(1) the State of Andhra Pradesh was formed in the year 1956 after amalgamating
Telugu speaking areas, but the first State Re-organisation Commission had
recognized Telangana as a potential separate state and the first Prime Minister
Pandit Jawaharlal Nehru had even assured justice to Telangana while
inaugurating the new State;

(i) despite all these assurances, due to the lop-sided policies of the Governments
in the State, some areas have remained neglected in the fields of education,
employment, irrigation, development, etc., and this neglect and backwardness
have led to an acute feeling of alienation among the people of Telangana
region, who have been demanding a separate State since 1969;
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(iii) Telangana consists of ten districts of Andhra Pradesh, namely — Hyderabad,
Rangareddy, Mahboobnagar, Medak, Nalgongda, Khammam, Warrangel,
Karimnagar, Adilabad and Nizamabad and nine out of these ten districts are
recognized by the Government of India as backward, despite availability of
many natural resources, the benefits have failed to reach its people;

(iv) the experience of creation of smaller states has been good as it makes
administration smoother and efficient coupled with higher development of the
arcas that have been neglected and from the people's perspective, this gives
them more easy access to the Government and reduces disparity level between
the developed and non-developed areas;

(v) there is merit in the demand for a separate state of Telangana as it serves
the cause of geographical continuity, economic viability as well as
administrative convenience; and

(vi) the Central Government had announced on 9th December, 2009 that the
process of formation of separate State of Telangana has begun but now the
Government is backtracking and has taken a complete U-turn on this promise,
which has resulted in continuous agitation in the region;

This House urges upon the Government to create a scparate State of Telangana
with a separate Legislature, Executive and Judiciary in accordance with the Constitution
of India."

The motion was negatived.

Need to review the meat Export Policy in the light of Constitution's
Directive Principle of State Policy and Directions of the
Supreme Court of India

o e

feTRad Hped U

sft faoTa SN gSf (TENTS) - AN SUNHEIRT Jeied, § fae
e -

T 9 B &F A W@ gU -

() YRT & STgqd NEET T 20 7E, 2006 BT RFY T oM vl # YRT WReR
B dfaEE F AT & e R § weaor 9 R i ger ogEe
R 396 IYd sNeRe y9dl 3R =9 & sRfagaRm . sH$ UHG B GHET
w1 F fau o 9 oo,

(i) 3 #HS, 2007 B AT JAR [T FHGT T TS PEGT TUS ORI fHAr o
fad gty uga MR @1 SR e @ eI T4 A SR 39 6e" # SAat
Tl P R SMUR AR gord, faesft a1 &1 o iR JIefId Sruantt
R B A 7 uRed gfg, saIfe 1 SR TR e




